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[Shri M. Ruthnaswamy] State  Commerce  
Commission  which has been set up by an Act 
of the Congress is charged with the duty of 
settling the fares and the rates according to the 
economic position of each section of the 
railway— the whole railway line   is not treated 
as a whole—and fares and   rates are raised in 
order to cover the deficit.   There must be a 
more scientific way of settling passenger fares 
and freight rates.   I  believe there is a Railway   
Rates    Tribunal    but   that Railway    Rates   
Tribunal  does    not   act IUO   nwtu.    It is   
only    when   consignors of goods have 
complaints to make, when they think a certain 
rate is very high, that they go to the Railway 
Rates    Tribunal and argue their case.   But 
there must be  a tribunal, there must be a 
commission, which suo nwtu will examine the 
rates every year. THE DEPUTY CHAIRMAN : 
Mr. Ruthnaswamy,   you   can   continue   your 
speech tomorrow or when this comes up again.    
N0w we have come to the fixed business, a 
motion in the name of six   or seven    Members.   
Mr. Bhupesh    Gupta,    j you can have   15   
minutes   and   the   rest    ' should keep to ten 
minutes.   The time allotted   is only  two hours 
and we should ' keep it within two hours.   Mr. 
Bhupesh Gupta. 

MOTION     RE     DELHI       SCHOOL 
TEACHERS' STRIKE SHRI 

BHUPESH GUPTA (West Bengal): Madam, I 
move : 

"Thftche situation arising out of the 
cortirued strike of Delhi   school teachers 
be taken into considerat:on." 

Madam Deputy Chairman, I rise to 
sp:akhere iy da; ;n support of the demands 
of the 35,000 teacners of Delhi who have 
been on strike for the past few days and 600 
of whom have courted imprisonment in 
defence of their interests and for the reali-
sation of their moderate, legitimate 
demands. 

I THE  VICE-CHAIRMAN   (SHRI   M. P. 
BHARGAVA )   in the Chair], 

During these f< w days, we have had the    
I spectacle of an incompetent Government 
soullessly    behaving    whh    the  teaching     

community.   We have had the menacing 1 
statements from   the    Finance   Minister who 
said that he would rather resign than meet the 
demands of the teachers.   One can   
understand.   Mr.   Morarji      Desai, for 
learning and education had not been a strong 
point in his political make-up.   He has admired 
and loved guns and bullets as an administrator 
more than he dispalyed common   decency and 
sympathy for  the common man.   But I must 
confess that I was a little distressed by the 
attitude or rather the absence of attitude on the 
part of  my  esteemed    friend,    Dr.   Triguna 
Sen, who has been an   educationist himself, an   
eminent   one,   all   his  life.   But then a man is 
not only judged by the company he keeps; 
sometimes he appears to be conditioned   by   
the    company  in   which he finds himself.   
And the   tragedv   of Dr. Triguna Sen is that he 
has not imbibed   yet the spirit of resisting  the 
bullies in his Cabinet or of resigning from   the  
Government should it become necessary in 
public interest We had little of what  one  woul 
d   expect from   an Education    Minister   from   
him^ and more of dittoing the line of the 
soulless Central  Goverrment  and    especially    
the Finance   Minister,  the     redoubtable    
Mr. Morarji Desai.   Now, why had the teachers 
to take recourse to   the   strike ?   We   have 
had the version of the  Government, tainted and 
coloured, perverse and   full of  falsehoods and 
malice.   The teachers had to go on   strike   
because   there   was no  revision of pay scales 
for over a   decade in Delhi. Only as a result   
of the Pay Commission's recommendations, 
certain   merger of D. A. took place sometime  
ago.   Recently I am told some kind of a 
revision of pay scales-took place with effect 
from 21st December last year.   But out of the   
35,000 teachers, only 2,000 can get the benefit 
of this  revision  because  there is  no increment    
or reflxation of the scales of pay. 

Mr. Vice-Chairman,   Delhi has  always had 
higher scales of pay for   teachers than Punjab.    
Last year, revision of pay  sciks. took place in 
Punjab and   Haryana.   And 
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we understand the Himachal Pradesh Gov-
ernment, too, has decided to give effect to such 
a revision.   The Delhi scales of pay-are now 
lower than those in Punjab for an 
overwhelming majority of the teachers. Yet, 
Delhi, Punjab, Haryana, etc.,   are   to   be 
atleast  on  a par   in   this    matter      of pay     
scales     of     the      teachers.   The Kothari 
Commission's     recommendations have not 
been applied correctly in the case of Delhi, and 
it has not yet been made out by   the   
Government   that   it is   otherwise or that 
what I say is not correct. The Delhi 
Administration  recommended pay scales   
twice,   once   when   the   local authorities 
were under the Congress leadership, before the 
election, and then once again  after the election, 
under    the Jan Sangh   leadership.   But these 
recommendations   have   been  flouted   and   
brushed aside by the Central Government 
without any proper reason  or   valid  ground.    
It appears   that   the   financial    implications 
are   not    as   much   as   the   hon.   Minister    
or   the    Finance   Minister    has sought to 
make out.   It is much less than what is 
suggested by them. ' Now the two aspects   of  
the   recommendation   of  the Delhi 
Administration for pay scales are (i) scale of 
pay revision and (2) three increments. That was 
what they recommended.   No body would say 
that it was by any account an  unjust  or 
unreasonable  recommanda-tion. Yet, the 
Central Government has not accepted   it. 

Now, much is said about the financial 
difficulties.   Now Dr. Triguna  Sen does not 
require to be told by me that whenever the 
Education Ministry comes up with its demand - 
for a little more money, the treasury always 
runs short of funds.   When money is required 
for the squander-mania of Government in other 
fields, or for lavish expenses, non-development 
expenses, or for greasing the machines of the 
top heavy bureaucracy money is never lacking. 
It had been in the past the complaint of 
Maulana   Azad, the then Education Minister, 
that whenever a cut was proposed, the axe 
always   fell on Education. And    I have been 
waiting here for 15 or 16 years to see, Mr. Vice 
Chairman an educationist Minister or a 
Minister of 267 RS.—8. 

Education with real guts to fight out the case 
for Education. My friend, Dr. Sen, I do not 
know why he prefers his position in the 
Central Cabinet to the vice-chance-
llorship, by any account a much 
honourable post, which he had been 
holding either at Jadavpur or Banaras. His 
love for the Cabinet seems to have blunted 
his faculties as an educationist. And this 
has happened in this particular case. This is 
only one aspect of the matter. 

I am told that actually  the  Central 
Government's financial commitment, if the 
minimum demands were met, would be of the 
order of Rs. 8 lakhs and not Rs. 21 lakhs as 
the finance Minister made out in this House.   
Well, I am referring to his statement on the 
strike situation which he made in this House 
the other day.   I may be wrong   or right,   
but here is a matter which should be gone into 
not in a preconceived manner but in 
consultation with the people who are in the 
know of   things. I am sure if   such an effort 
were made, it would have been found that the 
financial load or burden would be much less 
than what the  education    Minister    
imagines. Now as far as the Delhi   
Administration is concerned, they are asking 
for the implementation of their 
recommendations while the Government is 
rejecting ihem.   At the same time I 
understand that the Central Government  is   
not  allowing  the   Delhi Administration to 
increase the motor vehicle tax from the 
receipts of which they could at least partly 
meet the additional expenses needed  in   
order  to   meet  the   teachers demands.   The   
proposal   of   the   Delhi Administration for 
increasing the motor vehicle tax has been 
rejected by the Central Government. 
Therefore neither the Central Government 
would meet the demands nor would it allow 
the Delhi Administration to find the resources 
by imposing certain taxes and levies which 
the Delhi Administration   is   competent   to   
do.   When   it comes   to   his   own   
requirements,   Mr. Morarji Desai does not 
hesitate to present the nation a budget with a 
total deficit of Rs. 290 crore s.   When Mr. 
Morarji Desai, needs money, he raids the 
homes of ^he^ common man, he fleeces him 
to the bone and 
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fShti Bhupesh Gupta] above all and in 
addition he goes to the Poona printing press 
and starts printing notes. When it comes to 
the teacher's demands here, the Central funds 
are all exhausted and nothing is available, nor 
would they allow the local authorities to raise 
the funds. Mr. Morarji Desai and I have got 
some fascinating bonds developed over many, 
many years, and that is why when I speak, he 
comes in and when he speaks, I run away. It 
all depends on who speaks. Anyhow, since 
Mr. Morarji Desai has come, I must tell him 
that he should not have made that statement 
that "I would rather resign than meet the 
demands of the teachers." After all, Mr. 
Morarji Desai had not become the Deputy 
Prime Minister only to live all his life with 
the prefix instead of dropping it. Anyhow, the 
Finance Minister should not talk in the accent 
of a police minister. That is what I say, and 
least of all the Education Minister. 

t N>y I c:>:n: to the police repression pirt of 
it.    I was surprised   and shocked at the 
manner in which the police behaved. Under 
section 144 of course  they arrested tjuiers, but 
they arrested teachers also from their houses, 
raided theit homes and they encouraged 
victimisation    and mass repraisal.    We know 
that in this manner the teachers were harassed 
and intimidated. Not a single teacher was 
allowed to  enter the Ajmal  Khan  Park even 
when under siitiou 144. four people   were 
entitled   to go there.   The police pursued a 
policy  of ititim' d uio 1 and terror against this 
teaching comn iiity, degrading the public life 
of Delhi.    I say that if   right    under   our 
iiise—this Parliament here such   assaults and 
atrocities could be indulged   in and inlulged 
in against the teaching community of the 
cruatry, well, there must be.something 
basically wrong with our public life, which we 
mist take serious note   of and c:;uiily 
?i:liam:nt should do something about it.   M\ 
Vies-Chairman, let me tell you that the C:utral 
Government leaders $b.3tld  have in/ i ted 
these teachers for dis-cissioa and settlement 
instead of letting lojse upDn them the police.   
But    here ajiin   the   Delhi   Metropolitan   
Council 

and the Delhi Administration authoritier are 
blaming the Central Government and the 
Central Government are blaming the 
Administration for use of police and so on. In 
this connection, Mr. Vice-Chairman, I should 
like to express my surprise at the attitude of the 
Chief Executive Councillor, Mr. Malhotra, of 
the Delhi Metropolitan Council, who is reported 
to have made a complaint thatthe police force 
was not being effectively used against the 
teachers. At the same time, in all fairness to the 
Jan Sangh Party, I must say that the Chief Whip 
of that party came out with a complaint against 
the police excesses. I should like to know who 
represented the Jan Sangh Party—the Chief 
Whip or the Chief Executive Councillor ? It is 
also shocking that RSS workers had been used 
to break the strike. I wish the Jan Sangh Party 
had never permitted such a thing to happen, 
especially when they are in control of the 
Administration. It does appear that the Jan 
Sangh, with all respect to my friend, 1 Shri 
Bhandari, pursued a double-faced policy. Of 
course, that is for the Jan Sangh to explain 
because they occupy a very important pv.ition in 
the capital of India. Naturally we have serious 
apprehensions and grounds for complaint 
against them. 

Mr. Vice-Chairman, finally before I sit 
down, I should like to make a few sugges-
tions. Now I do not know what is going to 
happen to the strike. Well, we have seen in 
the papers that it has been called off. I am 
concerned with their demands and their 
future. Therefore I am here pressing from 
that angle. It is for the teachers to decide 
what they want to do about the strike. But 
what I want to suggest here is that there 
should be no victimisation whatsoever on 
any pretext; everybody must be allowed to 
get back to his work without any 
intimidation and without any persecution. 
There must not be any break in their service, 
whatsoever, in respect of any teacher who 
had been on strike or had been otherwise 
connected with the movement. All those who 
are in prison should be released 
uncondtionally and all cases should be 
withdrawn forthwith. 
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are concerned, the recommendation of the 
Delhi Administration in regard to the pay 
scales should be accepted by the Government 
of India instead of being rejected. I have 
avoided any kind of attack more than what 
was necessary on the Government but I 
would like again to appeal to you that at is 
not a good example that the Central 
•Government has set. It is not a good 
example set especially when the Parliament 
is in session. The teaching community has its 
own place of honour and distinction in our 
public life. We cherish it. In fact, when 
Shrimati Indira Gandhi •wanted an 
Education Minister, she went to the Banaras 
University to find one but it does seem that 
we are losing the Education Minister in this 
great crowd of power-loving Ministry. At the 
same time, I must say that over such a matter 
the Education Minister should for once 
forget that Tie is a Member of the 
Government and remember that he is a 
reprsentative of the teaching community, that 
he has a tradition to uphold... {Interruptions) 
that he is under an obligation to meet the 
long felt demands of the starving 
community— the teaching Community—of 
our country. 

As far as the Parliament is concerned, I 
think in this House we should be more 
•concerned with the problem of our teachers. 
Again I thank you but before I sit down, I 
•condemn the attitude of the Central Go-
vernment and I appeal to them to make 
*m;nds in this matter by meeting the 
demands of the teachers and accepting the 
recj.nniendations of the Delhi Administration 
and avoiding all vindictive ways. They 
should bring back normalcy by rale \ sing 
and reinstating all those who have bi2i 
5np;nied, dismissed and so on and Isy n5t 
going on for a break in service or a~.her 
penalties that can only aggravate the teaching 
community and complicate the situation. 

The question was proposed. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : May I appeal to hon. 
Members to limit their remarks to ten minutes 
?   Mr. Bhandari. 
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THE VICE-CHAIRMAN (SHRI M.P. 
BHARGAVA) : Have you anything to say 
at this stage ? 

THE MINISTER OF EDUCATION 
(DR. TRIGUNA SEN) : I could not 
understand what he said, 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : He wants to know what is 
the position and whether the strike has been 
withdrawn or it is on because on that will 
depend the   discussion. 

SHRI BHUPESH GUPTA : It does not.    
On a point of order. 

 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : Please do not explain your 
point of order again. Mr. Gupta I have 
understood your point of view. Let him say. 

SHRI BHUPESH GUPTA : I have to s-
ay. 

THE VICE-CHAIRMAN (SHRI M.P. 
BHARGAVA) : You have said that it is the 
question of the pay scale, emoluments and 
other things of the teachers. 

 

 

THE VICE-CHAIRMAN (SHRI M.P. 
BHARGAVA) : Will you please take your 
seat ? 

DR. TRIGUNA SEN : Regarding the 
strike, you are aware, so are the hon. Mem-
bers of this House, that I issued an appeal 
yesterday afternoon and the teachers in Delhi 
have called off the strike which has been on 
since February. I should like to say that just 
after midnight yesterday the representatives 
of the teachers saw me and informed me that 
they had called off the strike. The resolution 
passed by them is as follows : 

'.'The High-powered Committee of the 
Joint Council of Delhi Teachers' Organisa-
tion resolve unanimously to call   off the 
srike on the  appeal   of  the Education 
Minister, Government of India." 

May I make a statement ? 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : Not at this stage. 

DR. TRIGUNA SEN : Further I have just 
received a note that on being informed by the 
representatives of the teachers of the Joint 
Council of Action about the withdrawal of 
the strike, the Lt. Governor of Dslhi has 
given orders for the release of those arreted 
in order to enable them to join their work 
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"But unfortunately the present economic 
:onditions in the country make it difficult 
for the Centre and the State to undertake 
any large scale financial obligations in the 
matter." 
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THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : May I request all hon. 
Members again to cooperate with me and 
limit their remarks to the time allotted to 
each Member? Mr. Banka Behary Das. 

SHRI BANKA BEHARY DAS 
(Orissa): I am sorry you should have given 
this warning to me, Sir. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : No, not to you in 
particular. It is a request made to all 
Members.   It is a general thing. 

SHRI NIREN GHOSH (West Bengal) : 
Could those, who are not in the list, also get 
a chance to say a word or two ? 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): Let us first go through the 
list.   Then we shall see. 

AN HON. MEMBER: This request of 
yours applies to all. But it is not being 
responded   to. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : Self-restraint is required. 

SHRI    BANKA    BEHARY     DAS: 
Mr. Vice-Chairman, I am told that   this 
morning the general body of the   teachers 
has  already  ratified  the  decision  of  the 
teachers arrived at yesterday though   many 
of them ate not really  satisfied about the 
conclusions.   Once   the   strike   has    been 
called off the most important duty of   the 
Education    Minister is to    see   that     th? 
trust that the teachers have repose! in  him 
is to a certain extent justified.   It  is   most 
important that he should now   tackle   th e 
issue immediately so that the matter   is 
settled   without   any   further    delay.     I 
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say this because it has been said that in the 
neighbouring States of Haryana and Punjab, 
certain categories of teachers are getting 
higher salaries and emoluments than the 
teachers of Delhi. The Education Minister 
will take all these factors into account before 
he comes to a definite conclusion after his 
negotiations with the teachers. Mr. Vice-
Chairman, now I am more concerned about 
the fact that the Education Minister and the 
Delhi Administration behaved in such a 
nefarious way with the teachers of Delhi so 
that the teachers had to resort to strike. They 
were virtually driven to resort to this method 
of strike because last time in December when 
through Calling Attention Notices and other 
discussions the fate of the teachers of Delhi 
was discussed here, the Education Minister 
gave us his word that he would try to see that 
the teachers of Delhi got enough pay and 
emoluments so that they at least compared 
favourably with the Kothari Commission 
recommendations. I do not know, but I am 
told that certain categories of teachers were 
benefited. But mast of the teachers were not 
benefited, because of the decision of the 
Government. But the most important thing is 
that the teachers who are supposed to look 
after discipline in our schools were driven to 
a position in which they had to resort to 
methods of strike and put pressure upon the 
Government. They were also driven to a 
position in which these teachers had also to 
break the law passed under section 144 and 
other restrictions which the Delhi 
Administration imposed upon them. I would 
have been very happy if the Education 
Ministei and the Delhi Authorities, instead of 
taking a very aggressive pasture, a very stiff 
attitude, had met the teachers. I know the 
Education Minister whenever the question of 
indiscipline of students comes up he always 
maintains the position that he would never 
blame the entire student community of this 
country. Naturally I thought that Dr. Triguna 
Sen with his antecedents and all his 
sympathy for  the    students   and    teachers   
of this 

country would take a new line and would 
give a new direction to the education policy 
of the Government of India.. 

SHRI AKBAR ALI KHAN (Andhra 
Pradesh): He is doing   it. 

SHRI BANKA BEHARY DAS : It is not 
enough and this has been proved now by 
what has happne-d in Delhi. I am sorry that 
in this case not only he took a stiff attitude 
but the statements that the Lt. Governor Mr. 
Jha and other Ministers.     .     .     . 

SHRI BHUPESH GUPTA: Mr. Akbar 
Ali Khan is like a grandmother who likes 
everything that her grand-children may   do. 

SHRI BANKA BEHARY DAS: It 
pained us also to see that the Delhi 
Administration issued such statements as if 
they were on war with the teachers of Delhi. 
But what happened at last? In spite of this 
stiff attitude in two days they had to come to 
a conclusion. So they ought to know that 
when they are dealing with the students or 
when they are dealing with the teachers of 
this country, the Government of India and 
the Delhi Administration, whoever may be 
manning the posts there, should think and do 
things in such a way that the teachers are not 
driven to such a condition. 

I would like to know from the hon. 
Minister one thing. He has admitted here that 
the lot of the teachers in this country is in no 
way an enviable one. We also know that he 
has done something for the teachers in the 
Universities. I know that the University 
Grants Commission has to a certain extent, 
tried to help the teachers in our universities. I 
know the Government of India has also, by 
offering 80 per cent assistance, gone to a 
certain extent to the rescue of the university 
teachers though there might be some other 
difficulties but I am particular only about the 
secondary teachers who are being driven to 
the methods of strike.   It is    not  the 
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[SHRI BANKA BEHARY DAS]    
case in Delhi only, it is the  case in every 
State. The secondary and   primary teachers 
are completely left to the mercies of the State 
Governments   or   the Union   Territories. 
They are told that if they want to ameliorate 
the   conditions   of   teachers   in   secondary 
Schools or secondary colleges, they will have 
to depend upon their own resources and we 
all know   what the resources of the State 
Governments   are      in     this country. 
And how much do we spend in this country for 
education? Except the one State of Kerala 
which can take some pride about the 
expenditure it incures on education, I think, 
there is no other single State in the country or 
Union Territory under the Government of India 
which can take pride about the expenditure 
which it incurs for education. That is why I 
want to humbly submit to the Minister that they 
should take particular interest not only about 
these Union Territories winch are so to say 
their own zamindaries but about the State 
Government also which up till now because of 
lack of resources have not been able to give 
any remunerative wage, not to speak of a living 
wage, to the secondary teachers. 

I want to say one word about the strike 
because you know, Sir, three or four days back 
the Delhi authorities gave a threat to the 
teachers that if they did not immediately 
withdraw their strike and join their duties, new 
recruitment will take place and they will be 
dismissed and thrown out of their jobs and new 
people will be taken in. At that time I told some 
of our friends here also that they are going to 
aggravate the situation because they must have 
experience of other strikes also apart from 
these teachers> strike. What happens when you 
resort to this method of new recruitment and 
threat of dismissal of persons without 
attempting to improve the conditions that have 
developed'! The only thing is you will have to a 
certain extent harassed the teachers because 
ultimately you will have 10 withdraw the 
dismissal orders and the people who will have 
been newly recruited in the process will have to 
go back and tbey will be wandering about in i 
he streets, a set of disgruntled men and the 

will be a problem for you. If the Education 
Ministry instead of behaving like any employer 
or any company had behaved in a proper way 
they would not have given this threat of 
dismissal ; nor will they have tried to recruit 
other persons to fill up the vacuum created by 
the strike. This is a wrong method that the 
Delhi Administration adopted and I am very 
sorry to say that our Education Minister, who 
knows the mind of the teachers, who knows to 
a certain extent th psychology of the teachers, 
lent his moral support, to this method adopted 
by the Delhi Administration. That is why I am 
again warning the Education Minister—what 
has-happened is a different question—and 
through him also the Education Ministers of 
States that when the question of strike by 
teachers~ comes, up, when there is any conflict 
bet" ween the Administration and the teachers 
they should not behave like mere employers. 
They are not dealing with just working people, 
they are dealing with people who are 
entrusted with the duty and obligation of 
creating a new generation in this country. If 
they do not behave in a proper way then the net 
result will be that the teachers when they go 
back to their jobs will go back in a mood which 
would not either help in keeping discipline in 
their institutions or help in creating   the  new   
generation.   And   I   am 
sorry to say that in this respect the Delhi 
Administration and also the Education 
Minister have been the greatest criminals. 

Mr. Vice-Chairman, Sir, lastly I want to say 
that there is this possibility because all of them 
are not Government servants; there are others 
who are under the local bodies and other 
institutions and there might be an attempt on the 
part of some of the authorities to resort to 
victimisation measures. I am not saying about; 
those persons who have already gone to j:il 
because in their case the only honourable course 
for this Government is to release them forthwith 
if they have not already been released till now 
and also to withdraw the ea:es against them. 
But I want the Government that they should telj 
all those authorities who are concerned with 
teachers that they should not resort to any type 
of victimization measures. All those tempora v 
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teachers who have been out of their jobs for 
one or two days should be allowed to loin 
their duties and I hope the Education Minister 
will take up the responsibility—he has 
already taken it up—of settling the matter 
within one or two days so that all the rancour 
that has taken place over the past few days 
will vanish, that the schools will come back to 
normal conditions, the teachers will start 
giving training and the examinations that are 
to be held will be held soon. 

SHRI    A.   P.    CHATTERJEE (West 
Bengal) : Mr. Vice-Chairman, Sir, I must say 
that this teachers' strike and the role that the 
Education Minister played in it have once 
more shown that Dr.   Triguna Sen, the hon. 
Minister of Education, was again weighed in 
the balance and found wanting.   I say again 
because we found, he kept   mum and silent 
when the police went into his  own Jadavpur   
University campus   and  beat  the students  
up.    He then kept silent; I do not know what 
secret conversation he may have had with the 
Chief Minister of the State at that  time but 
we were surprised that   Dr. Triguna Sen, 
even though he was the Minister in charge of 
Education, did not speak up and say that the 
police   should not have gone into the 
University campus and beat the students up.   
He also never raised his voice or spoke up 
when the professors and teachers of Uttarpara   
College were similarly beaten up by the 
police in West Bengal.   Now we find     the 
same   Dr. Triguna   Sen, who made a great   
attempt to    create an    aura around himself 
as a person    in love of education,   when the 
police were taking the teachers into   jail in 
Delhi and treating them as C class prisoners, 
he did not speak up.   Well, that has only    
shown that whatever may be    the qualities of 
a particular person before he enters the 
Ministry, as soon as he enters it those 
qualities evaporate and he becomes a person 
cut to the size that the bureaucrats want him 
to be cut. I do not know what Dr.    Triguna 
Sen will say in answer to this but can I   put 
this   question directly to him ?    The strike   
is over no doubt. 

It is the  teachers'  demands  for   which the 
teachers went on strike and the teachers know 
when to press their demands by a   strike and 
when to withdraw the strike. As far as the 
strike is concerned, that   is their own business 
and  I   do   not want to say    why the strike 
was withdrawn, for what reasons, but a 
question still remains   and that is a question 
which Dr. Triguna Sen, the Minister of 
Education, will' have to answer.   Why did he, 
as Minister in charge of Education and as a 
person who boasted so long that he is a person 
who loves  education and  educationists,  
allow the police of Delhi to persecute the 
teachers-in this fashion ?   And why were the 
teachers put in C class ?   Why were they not 
given the dignity of political prisoners ?   
After all, they    are    teachers and to them we 
entrust the teaching of our wards.   Our wards, 
the students,  who go to the school are getting 
education from them and they must be treated 
with respect but that respect was also not 
shown to them. 5 P.M. 

Will the hon. Minister tell us whether the 
respect, which was due to them, was shown 
to them. If the Minister does not know how 
to show respect to teachers, then how can he 
expect the students to show respect to the 
teachers ? How can he expect that students 
will learn, with due humility, from these 
teachers,, who have been so shabbily treated 
by the Government ? Not merely that. Both 
the Delhi Administration and the Education 
Ministry treated the teachers as if they were 
just street-waifs. They were on strike. After 
all, a person has a birthright to go on strike, 
the Constitution being as it is. The Constitu-
tion gives him the right to go on strike. Now, 
they went on strike. What did the Delhi 
Administration do with the tacit consent of 
the Education Minister ? They also serve 
who stand and wait. The Education Minister, 
who said nothing, who kept silence, 
certainly supported the measures of the 
Delhi Administration. What was the measure 
of the Delhi Administration ? They dis-
missed the   teachers.   Mr.   Banka Behary 
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[SHRI A.P. CHATTERJEE] Das   said   
that they   would be dismissed. No,     If   
press reports are   correct,   then we    must    
say that they    issued notices saying that many 
of the teachers were suspended or wtre 
dismissed with  immediate effect    because 
they went on strike.   Is that   the   way you   
treat the   teachers ? Is that the way you treat 
persons to whom you   entrust  the education 
of your   children ?    Is that the   way you   
treat   those persons on whom the   well-being 
of the nation   depends  ?   Is that   the way 
you treat  those  persons on whose  image, the 
image of India   will depend.    Is that   the 
way in which    you    treat    persons   who 
really   will see that the moral   fibre   and 
structure of our    students    entrusted  to them 
will be developed by them ?   If you treat them 
in this fashion, what   will   the students    
think of them?   How will the students   be  
inspired   by    them,    if this is the way in 
which the Government treats teachers ?    If 
this is the way in which  the teachers are 
treated by the Delhi  Administration  and  the    
Government    what  will they    learn from 
those    teachers whom the  Government  have 
denigrated to   this level, denigrated to the 
level of dust, so to say  ?   I put it to the hon. 
Minister. Will  the  hon.  Minister  explain  to  
this House    why is the image of the teacher 
denigrated before the students in this fashion 
and to whose benefit ?   Is it to the benefit of 
the Ministry ?    Is it to the benefit of the 
Government ?    Is it to the benefit of the 
students  ?   The image of the teacher   should 
have been kept   intact if we wanted to give 
proper education to our children, if we wanted 
our    children to be   inspired by   these   
teachers and thij is the way in which you are    
treating   the teachers.   What   was the point at 
issue. The point at issue was only Rs. 45 
lakhs. The Delhi Administration  said that they 
were   prepared to put in Rs. 22 lakhs, but the   
Government  said that  they were not going to 
put in Rs. 45 lakhs.   They will waste lot» of 
money   on all kinds of   uneconomic   proiect.     
They will waste their fn ds on  luzuries.     
They will waste their funds in furnishing the   
houses of Minis- 

. In this very House, you, Mr. Vice-
Chairman, have heard from the questions 
and answers what a tremendous and fantas-
tic sum of money is spent for the purpose of 
famishing the houses of Ministers and what 
fantastic sums are spent on maintaining a 
fleet of big cars. Mr. Morarji Desai said the 
other day that it is because of protocol. Well, 
I do not know from where he gets it. 
Protocol does not say that foreign cars are to 
be used for the purpose of keeping your 
dignity. 

I want to put a question to the Education 
Minister. If you think that big cars have to be 
used in order to raise the image of our country 
before certain guests from Washington, whom 
you may try to please, is it not incumbent 
upon you to keep the image of the country by 
properly treating the teachers. It is a scandal-
ous way in which the teachers are being 
treated. I am not going into the recom-
mendations of the Kothari Commission. I am 
not going into the question of the minimum 
national income, but it I is clear and even the 
Education Minister has had to admit that the 
teachers are not getting what they should get. 
This is his statement. If that is so and the tea-
chers go on strike for that, you put them in 
prison. You treat them as 'C class prisoners. 
Their services are dispensed with. This is the 
way in which you are treating the teachers, 
even though you admit the justice of their 
demands. Therefore, I am saying that you 
must cry a halt to these things. From Dr. 
Triguna Sen, Education Minister, we had 
hoped a lot. Of course, it was a little too early 
to have hoped this from Dr. Sen. We know 
that after all it is the bureaucracy which shapes 
a Minister and you know that it is not the 
person who counts. Actual, ly a p;rson is like 
water, which takes the shape of the vessel in 
which you pour water. So, in the case of Dr. 
Triguna Sen, whatever may be his great 
qualities of head and heart, when you put him 
into the vessel of the Central Ministry he is cut 
to size. His head shrinks and his heart 
contracts and that is what the has shown in 
this issue. 
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I do not want to take the time of the House   
longer,    but I want to say this. Though   the 
strike   is over,   the position can be    retrieved.   
Let    the teachers be restored their dignity,    
which has been pickpocketed from them by the 
Ministry and   by  the  Delhi  Administration.    
Let the    teachers'    dignity be restored. Let 
them feel once again that they are honoured  
citizens of the country.   That  feeling ought to 
be induced in them and it is the duty    of the 
Education Ministry to see that   the teachers get 
back that feeling of dignity and get back that 
feeling of respect   to which they are entitled. 

SHRI    CHITTA BASU (West Bengal)   :  Mr.     
Vice-Chairman,  the heroic struggle of the 
D;lhi teachers   constitute an important    
landmark in the democratic    movement of our 
country.   It has highlighted the plight of the 
middle-class intelligenesia of our  country.    It 
has   aho highlighted    the    resolute    
deteimiraticr of the   teaching   community of 
Delhi 10 get   social justice.   The treatment 
meted out to the teachers of Delhi has evoked 
not only the universal   resentment of de-
mocratic   people,   but has brought shame to 
the Government.    It is  all the more 
distressing to note that   this type of uncivilised 
treatment has been meted   out to the teaching 
community, particularly when the Education 
Ministry is being headed by   a person like Dr. 
Triguna Sen, who is more   an   academician 
than a politician. 

SHRI A. P. CHATTERJEE : He has 
ceased to be an academician now. 

SHRI CHITTA BASU : I think the 
teachers of Delhi and all the other teachers 
in the nation expected a much better 
treatment from him than from anybody else 
who headed this Ministry earlier. 

Anyway, let me come to the question 
which has to be decided now. The hon. 
Education Minister has taken up the res-
ponsibility of sympathetically considering     
the     demands of  the teachers, 

who have   been agitating for the redressal 
of  their   grievances for decades.    I want 
to take this opportunity    to   refresh the 
memory of the Government with regard to 
their      three   basic   demands.   You   wi I 
remember that on three broad   questions 
the   teaching community of Delhi had to 
resort  to  strike and to a struggle.   The 
three questions are : revision of grades in 
the   light of the Kothari   Commission's 
recommendations, unified control of the 
entire    educational system in the capital 
and   improvement in the working condi 
tions of all the teachers.   When I listen 
ed to the statement made by the Minister 
of State in the Ministry of Education, the 
other day when he replied to a Calling 
Attention notice, he made out two  points. 
Firstly, he said that the Delhi teachers are 
getting more than what was recommended 
by    the Kothari Commission itself.    Se 
condly, he made  out that the pay  packets 
of Delhi    teachers now compared more 
favourably   than the pay packets of tea 
chers in Calcutta, Madras and other metro 
politan cities. In this    connection,  I 
beg to submit that   if you look at the re 
commendation of the Kothari Commission 
itself, the  Kothari     Commission  simply 
decided upon     a national minimum for 
the   teaching community of our country. 
They did not exclude the question of in 
crease  of dearness  allowance  or     other 
fringe benefits that might be given in order 
to meet a particular situation.    But what 
I    could   understand   from   the   teach 
ing community of Delhi is this that the 
pay packets they now get include the dear 
ness   allowance   and other   things, other 
benefits,that are being given today.     But 
even in considering this thing, one point is- 
to be taken into consideration that capital 
Delhi is one of the seven   costliest  cities 
of the world according to the latest infor 
mation given by the Ministry.   Not only 
that,    from the common man's point of 
view it can be safely   said that the cost of 
living index in Delhi is sometimes 50 per 
cent higher   than in other parts of    the 
country.   That being the case,  the de 
mand   for a higher rate of wages is justi 
fiable   by   all   considerations.   Therefore, 
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[ShriChitta Basu] there was no point when 
the Go/ernm rt wis tilling that tha demands of 
the teaching community of Dalhi ware not j s 
i-fied. Tharafore, vi:i t'aa hoi. Eiuca tion 
Minister has taken up the responsibility of 
looking into the grievances of the taic'ning 
community of Delhi, he should .bear these 
two things in mind. 

In this connaction, I beg to refer to the 
ralevantraaommandation ofthe Commission 
itself regarding D.A. I think, on page 51 tha 
Connission itself said : The daarness 
allowance in any given year should be the 
same as is paid to the Government servants 
drawing the same salary. Therefore, the 
question of D.A. for tne Dalhi mchars is a 
separate aspect. It can be increased, it should 
be increased in consideration of the cost of 
living index, as the cost of living index in 
Delhi is higher than that of other parts of the 
country. Naturally it may be expected that the 
minimam wages may be higher and should be 
higher tin chat given in other  parts of the 
country. 

Coming to the other aspect of the strike 
itself, the treatment which has been meted out 
to the teaching community, Sir, you will be 
surprised, not surprised but you will be 
shocked to know the during these fourteen 
days, hundreds of teachers have been arrested; 
more than 1,000 teachers as I am reported have 
been dis missed :and an equal number has been 
suspended, and the administration, in its bid to 
show toughness, issued a warning that if the 
teachers did not report for duty by a particular 
time their services would be terminated, 
beginning from 6,ooo temporary teachers, and 
as far as I know many teachers have already 
received notices of termination of their 
services. What is much more distressing to 
note is this that the Delhi Administration, if I 
am permitted to say so, with the full backing of 
the Gr/arnment of India tried to recruit 
blacklegs in the classical pattern of capitalist 
society, as if a factory owner wants to break a 
strike by recruiting blacklegs.   What can be  
more  shameful than 

this ? Some M. A's., some trained teachers 
were recruited on daily wages at the rate of 
Rs. 15, sometimes at Rs. 10 and sometimes 
at Rs. 7, and I am also reported that even 
some darwans were deployed to take up 
classes. I do not know what was the sense 
behind this other than to wreak vengeance 
on the t:i:h'.ng community of ours. There-
fore, without taking much time of the House, 
I would once more urge upon the 
Govarnmant of India, particularly Dr. Sen 
who is still more an academician than a 
politician, that he should take into account 
the grievances of the teaching community of 
our country, particularly of the capital. 

Sir, it is apprehended that the Govern-
ment or any authority which is a non-
go/ernmsntal institution may take recourse to 
victimisation. There should be an assurance, 
a fall-throated assurance on the floor of the 
House that the Government would ask those 
managements that there should be no 
victimisation for participation of the teachers 
in this democratic struggle. All the police 
cases should be immediately withdrawn and 
all those who have been arrested should be 
released forthwith. Not only that, in the 
matter of arriving at a conclusion, in the 
matter of deciding upon the next stage, 
the'Education Ministry will do wll if they 
associate the educationists of our country 
and the teaching community in the different 
phases of discussion. If in this way the 
Government of India proceeds, I think the 
problem can be settled and at tha sama time 
due respect to the teaching community can 
be shown. Unless that is done, I think the 
shama that has been brought upon cannot be 
eliminated, and particularly I may say the 
utter shame will ramain a blot on an 
otherwise clean record as an academician. 
With these words, I urge upon the 
Government that they should immediately 
take the path of starting negotiations with the 
teachers and see that no victimisation is 
made of any teacher. 
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Again, in this connection , I want to draw 
the attention of the Education Minister to 
certain other fringe demands of the teachers 
particularly of those schools which are 
unaided. They do not get any facilities of 
quarters. They do not get any facilities for the 
medical treatment of their children. They do 
not enjoy any railway concession, etc. 
Therefore, while considering all the aspects 
of the grievances of the teaching community 
of Delhi, he should also consider those fringe 
demands as I have   referred to. 

With these words, I resume my seat. 

SHRI  KRISHAN KANT (Haryana): Mr. 
Vice-Cnimm, with your  permission I   wruld 
like to take the hon.  Minister to   1 1/2 years 
back when he   signed the Tip art   of   the   
Education   Commission. The first sentence of 
the Education Commission Report says: "The 
destiny of India is nr.v being shaped in her 
class rooms." 1 wis wondering what he and 
Mr. Kothari mist be thinking.   Is the destiny 
of India being shaped in blank  and  vacant 
class rooms of India?    Is it being    shaped in 
The blank class rooms of the various cities of 
the country ?   You know vacant mind is 
devil's workshop and so what is happening.   
If  the   present   generation      is bitter and is 
behaving in a bad way, it is because of the    
training    in such class rooms.   Teachers are 
responsible for the students they teach.   Those 
who govern the nation, who govern the States, 
must be responsible to the  teaching  
community, which is our first and primary 
responsibility because in   that    very 
paragraph of the Education Comiission Report 
they say: "On  thequlity   and number of 
persons cm:i;   out  of our schools  and  
colleges will d e o e n l  our success in the   
great enterprise 0:  n i t io i i l  reconstruction 
whose principal  o'oiecdva  is  to  raise  the 
living standard   of   our   people."   We   in   
this country decided to build up a welfare 
State based on democratic institutions. 

Again, n»y I remind him of what is said 
on page 3 of the Education Commission's 
Report ? 

Democracy will not De permanently viable 
unless its foundations are deepene by the 
creation of an educated electorate, a 
dedicated and competent leadership and 
cultivation of essential values like self-
control, tolerance, mutual goodwill and 
consideration for others, all of which make 
democracy not only a form of Government 
but a way of life." 

One of the very factors that they have 
mentioned   is   consideration   for   others. 
How much consideration have we for the 
teachers who build up the nation?   May I 
remind one of the instances of Gandhiji. You 
know that Gandhiji was running the Charkha 
Sangh, the All-India Khadi and Village 
Industries.   At that time, in I9?9> all of a 
sudden, we read in  the   Harijan that he had 
increased the pay-scale of the spinners from 
three annas to eight annas because he was 
feeling the pulse ofthe misses, he was feeling 
the pulse of those people who were working in 
the Sangh.. that the prices had risen and 
therefore the rates     must    be    increased;  
the   living conditions   had   become   hard.   
Are   we behaving in that way which was a 
democratic  wiy?   That  was  the   democratic 
way in which the Father of the Nation 
behaved,  that was the way in which the 
leaders  of our national movement were 
behaving.   Are we today behaving in the 
same mmner?   We must search our own 
hearts.    If we do not do that, the teachers will 
behave in this way today, tomorrow the 
students will behave in this way, the new 
generation that is coming up will behave in a 
bad way.   It is we who are responsible for it, 
we who have been governing the country for 
the last 20 years, I would like to say. 

One of the arguments that are being 
advanced is that we have financial strin-
gency, we do not have money. I would like to 
ask Dr. Triguna Sen to refer to the Education 
Commission's Report again, to pages 58 and 
59, in which they have discussed this 
problem of financial stringency.   Without   
going   into   details,   I 
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[Shri Knshan Kant] would like to refer 
him to the last paragraph on the imbjectsi 
while dealing with the situation, after 
discussing the pros and cons, the Education 
Commission Report says: 

"The only rational way out of the situation 
would be to revise all salaries and base 
them, not on the historical legacies of the 
past, but on our needs for ssrvices and the 
economic capacity of our society to bear the 
financial burden. This would imply a 
substantial downgrading of many salaries 
and a drastic levelling down of other 
incomes...." Have we done that ? 

".. .If such attempts were made, teachers 
would be ready to play their part, although 
they resist, and rightly so, any attempt to 
krsp their salaries only at a lower level." 

B;:n3;   of  ot'i;r    cons iderations,  wei as a 
nition, as a whole, hive  not downgraded the 
salaries of the upp?r strata and we have no 
right to keep these people at a lower   tevel.    
My   friend,   the   young sj^ialist    Minister.... 

3 III   C i l T r X       BASU: Socialist? 

SHRI   KRISHAN   KANT: He is  a 
socialist. 

AN HON. MEMBER: Who is a socialist  
leader? 

SHRI     KRISHAN   KANT:      Mr. 
Bhagwat Jha Azad. 

THE   MINISTER   OF   STATE  I N THE   
MINISTRY   OF   EDUCATION (SHRI     
BHAGWAT     JHA     AZAD): Is socialism 
only your monopoly? 

SHRI KRISHAN KANT: I would like to 
ask him one thing. You say we are on to the 
path of socialism. When the iabjjr at 
Jamshedpur is getting much more than the 
labour at other places b;;ii3; of th; cMleaive 
bargaining position, d.) they not strike for 
higher wages. The   argjnsnt which was given 
1   ast time 

dojs not apply here because the labour at 
Bhopal, at Nangal, at Durgapur and at 
Jam>h;dpur is getting differently on the basis 
of the cost of living because of their strength 
and unity and the methods of collective 
bargaining they adopt in their fight. So the 
argument that he has given is not right. 
Would he want socialism to start from the 
teachers of Delhi ? Socialism is not levelling 
down. This argument, I think, should not be 
given. 

I would like to say that the Government 
of India did agree that there was something in 
the demand of the teachers to revise their 
scales. That is why they revised them last 
time. But I must also say that it was a 
notional revision. The principle of revision 
was accepted but not properly implemented. I 
hope Dr. Sen will remember: when the 
revised scale of the university teachers and 
college teachers was agreed to by the 
Government of India, a certain basis, a 
fundamental principle was agreed to by the 
Government of India and they pressed for it 
that at least each teacher's income per year 
should increase by Rs. 1,000. When he 
fought for the college teachers—and they got 
it—he was not in the Government of India. I 
am sorry to remind him. Now, I would like to 
know: what is the present basis on which the 
teachers have been given this revision ? Have 
teachers been given an increase of Rs. 10, 
Rs.20, Rs. 30 per month or Rs. 500 or Rs. 
300 per year. He must substantiate it. We 
should have some principle on the basis of 
which there should be a revision. 

If you see the new scales given, you will 
see that only those teachers who enter afresh 
get the benefit of Rs. 10, Rs. 15 and Rs. 25. 
But those who have served longer, they are 
not getting y benefit. The initial stages have 
been raised and the maximum has been raised. 
But those who have been wroking for 15 or 
20 years, they have got no benefit. So, there is 
no basis, there is no fundumental principle o 
ground on which he has increased the scales 
last time.   I would like to say that 



3117 Re Delhi    School    :    [ 4   MAR.   1968 ] Teachers' Strike 3118 

there   should  have been  some  basis.   I 
think  Miulana Azad, while  replying  in the 
Lok S3bha a few years back, had said that— 

"They should compare favourably with 
those paid in other occupations requiring 
equivalent or similar qualifications, training 
and abilities so as to atcra;t a sj.(fi:ient 
numer of well-qualified teachers of ability." 

May I refer him to what the UDS s get. A 
UDC with matriculation qualification gets Rs. 
130—Rs. 300, while the revised pay that a 
primary teacher will get is Rs. 126— Rs. 270. 
An Assistant with B.A. (simple) gets Rs. 
2ro—Rs. 530. Yet trained graduate teacher 
will get only Rs. 190— Rs. 350. A section 
officer in the Govern-m;ntof India gets Rs, 
450—Rs, 900. But what does a post-
graduateteacher, MA., BT., get in the revised 
scale ? Rs. 270—Rs. 550. Are our teachers 
who have to build up the nation and to lay the 
foundation for the future generation to get 
less than officers who run the administration 
in the Government of India in Delhi ? It is a 
very pertinent question which I hope the 
Education Minister will take into consideratio 
while taking the final decision hence forward. 
- 

Now, I would like to bring something to 
his notice, some of the relevant points to 
which Kothari Commission has referred, and 
I hope he will decide now that the strike has 
been withdrawn and when the new proposals 
will be considered. He will quietly sit with 
Mr. Azad in his office room and think about 
the proper response towards the teachers who 
have responded now by withdrawing their 
strike. One of the principles adopted by 
Kothari Commission was this. They say— 

"We, therefore, recommend that, at the 
school stage, the Government of India, 
should lay down the minimum scales of pay 
for school teachers. The States and Union 
territories should then adopt equivalent or 
higher   scales 

of pay   to  suit their local conditions." 
?67RS—9 

"Since teaching is a unified profession 
requiring common attitudes of devotion and 
dedication and since teachers at every stage 
are entrusted with the responsibility of 
educating the younger generation, the 
differences in the remuneration of the 
teachers at the different levels—primary, 
secondary and university should be reduced 
to the minimum. For example, the 
munimum salaries of primary, secondary 
and university teachers should be in the 
ratio of 1 : 2 : 3." 

I would like to know, is it not a fact that 
the difference in the starting scale of college 
teachers and school teachers has increased 
from Rs. 50 to Rs. 150, that the difference at 
the end in the maximum of the scale, has 
increased from Rs. 100 to Rs. 380, in the last 
few years ? Is this developing socialism ? 
May I ask him if it is not a fact that the 
working days in Delhi as at present are 245 
as against 187 in 1947, that the load per day 
then was 5 hours and 30 minutes and it is 
now 7 hours and 30 minutes ? I would also 
like to know whether it is not a fact that 
Delhi, according to the Kothari Commission's 
Report, should be the pacesetter to the whole 
of India ? Delhi is the laboratory for 
educational experiment. We experimented 
here in the higher secondary education 
system, we experimented in the national 
discipline scheme and others. Because of all 
that— it is a laboratory for experiment—
Delhi teachers has a higher amount of work 
to do. In the light of this, we should not 
compare them with teachers in other parts   of   
the   country. 

THE VICE-CHAIRMAN ( SHRI M. P. 
BHARGAVA) : It is time to wind up. 

SHRI KRISHAN KANT : Secondly, the 
results in Delhi, because of these 
experiments, are much better. In the results 
of the various I. I. T. examinations, you will 
find that the percentage of students coming 
from Delhi is much higher because of the 
studies they are doing here, which is much 
better than   at any other   place. 
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[Shri Krishan Kant] 

Before winding up, I would like to refer 
to one point which the Commission has 
recommended, namely :— 

"All scales of pay should be periodically 
reviewed and revised at least once in five 
years.  " 

We have not done that. It is time that we 
should have come together and discussed it. 

Before   I sit down, I would like to say 
somsthing  about the revision  of pay. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA)   :   That will   do. 

SHRI KRISHAN KANT : Lastly, before 
I sit down, I would like to say that Whatever 
you decide about the scales of pay, benefits 
like the retirement ago, higher rate of interest 
on the Provident Fund, Co-operative housing 
schemes, which have been recommended by 
the Education Commission should be 
properly looked into. 

Last but not the least _____  

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : No, please Mr. Rajnarain. 
You have spoken for 13 minutes.   Mr.   
Rajnarain. 

SHRI KRISHAN KANT : I will just 
wind up in half a minute. Last but not the 
least I would like a refer to the de pression 
that has been perpetrated on the teachers by 
the Delhi Administration and because of 
which one of my colleagues, Mr. Shashi 
Bhushan, had to go to jail. I would like the 
hon. Minister to look into it and see that 
there is no victimisation and that people go 
back with honour and dignityj otherwise, the 
atmosphere in the schools will become very 
bad. 
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SHRI AKBAR ALI KHAN : ■ But 
ultimitely the Education Minister has 
succeeded.    You must appreciate that. 

 

'Wnen a State is governed by the principle 
of raisan, poverty and misery are the 
subject of shame. When a State is not 
governed by the principle of reason, 
riches and honour, are the subject of 
shame." 

3127 

 



3129       Re DeJhi School [ RAJYA     SABHA ] Teacher's Strike 3130 

SHRI D. L. SEN GUPTA (W 
Bengal) : Mr. Vice-Chairman, we are all 
relieved that the strike of the teachers in 
Delhi has been called off. But at the same 
time we must take notice of the fact that 
the storm is not yet over. The difficulties 
of the teachers remain where they were. 
Rather they have been aggravated because 
of the unsympathetic attitude of the Admi 
nistration that was responsible for thesitua- 
tion. I must thank the teachers for call- 
in? off the strike. I must also thank the 
Education Minister, Dr. Triguna Sen, 
for miking a gesture to the effect that he 
appreciates the grievances and distress of 
the teachers. I can here and now tell Dr. 
Sen that because of the calling off of the 
strike by the teachers, his responsibility 
has been ttremsndously increased. He 
has told the tcchcrs that he knows their 
grievances. When he knows their grie 
vances, it is for him to find out the money. 
Merely knowing the grievances and allow 
ing them to stand where they are is no wisdom. 
It is essentially the responsibility of the 
government, of the nation and particularly1 

.. of the Education Department, to find the 
money to meet the genuine grievances of the 
teachers. If the Education Minister had' 
said that the<r grievances were unjustified, I 
I coild have understood it and then I had 
nothing to say. But I must thank him and 
congratulate him for his bold and straight 
forward admission that the grievances of 
teachers are genuine. When their 
grievances are genuine, the whole 
country must be at the back of the teachers 
if the strike is renewed after a brief spell of 
time. We have given the teachers a chance, 
we have given the Government a chance so 
that they can understand each other and come 
to some undertstanding. If any body thinks 
that the 14-day strike has ended it failure, 
that will be wrong. That should not be 
the spirit in which the strike of the teachers 
should be viewed. They could have conti 
nued the strike for months together but! 
they felt that the innocent boys and students 
were suffering. They also felt that the 
Government was sympathetic to them be 
cause the Education Minister had promised 
all consideration so
 taking 

into consideration the strike has been called 
off. Not that one party has won or the other 
has lost, but a good sense has dswned on 
both. And really it goes to the credit of the 
Education Minister that even after a fortnight 
he could handle the situation and bring it to a 
happy conclusion, at least for the time being. 

Now, Sir, it is not a problem of Delhi 
teachers alone. The Delhi teachers by their 
strike have focussed the grievances of the 
teachers everywhere in this country. The 
teachers everywhere are low-paid, they are so 
low-paid that we cannot draw first-grade 
students of the universities 10 the teaching 
profession. If we cannot attract first-grade 
people in the teaching profession, the 
teaching system itself will degenerate to the 
disadvantage of the country as a whole. A 
clerk just after passing the matriculation 
examinatoin or the school final examination 
can get Rs. 350/ in a commercial firm in 
Calcutta from where the Education Minister 
and myself both come, whereas a teacher 
who must be an honours graduate cannot get 
the same amount. I submit for the 
information of this House that in Calcutta a 
clerk drawing D.A. under the Bengal 
Chamber of Commerce Scheme will get Rs. 
235 per cent, of his basic pay as dearness 
allowance. If his basic pay is Rs. 100, he gets 
Rs. 235 as D.A. or Rs. 325 plus Rs. 100,i.e. 
Rs. 335 in all. If the father of such a clerk is a 
schoo/ teacher, if he serves for 25 years, even 
then he will not get as much as that. So how 
can good people or talented people be drawn 
in the education profession ? If that cannot be 
done, ultimately we shall get only bad type of 
people and necessarily bad type of students 
also. When we talk of student in discipline, 
we must know that his indiscipline stemps 
from one very important factor. We have no 
ideal teachers. Formerly there were ideal 
teachers, teachers who were talented, men of 
character. From such teachers the students 
learnt discipline, patriotism and sacrifice. 
Now only those people take to the teaching 
profession who have nothing elsewhere. 
They are frus-traded people and what can we 
expect from 
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[Shri D. L. Sen Gupta] from sa:h Ifrunrated 
(people? I therefore urge jupon the Minister 
that the profession of education should not be 
left to the fr-titrated people of our society. 
The teaching profession should be manned by 
those who are talented people and men of 
character and who can really contribute 
sinathing to the next generation. 

Mr. Vici-Chairman, I must say that the 
Education    Minister, when  he   came   in this 
Ministry, gave a big promise   to the nation.     
People pinned very ^high hopes on him, that 
he is a man of action and     he will do southing   
for    education   itself. Now it is for him to 
know that education minus tea;h;rs is an 
impossible proposition. Education does not 
mean tables and chairs laboratories   or  
scheool buildings.    Education means good 
teachers and we   must start with the teachers 
first and have really good people.   Unless     
we  achieve that target, all o.ir planning will 
mean nothing. W; hive all these Five-Year   
Plans  and other plans.   But   food    and     
education should get    priority.   Food comes   
first and    next comes education.   Unless we 
give priority to these two requirements of the 
nation, everything that we do will 
merely be a waste. 6 

P.M. 
SHRI NIREN GHOSH : May I know 

whether it is a fact the Delhi educational 
system is a sort of a jungle and that three 
bodies are operating there the Union Gov-
ernment, the Delhi Administration and some 
private institutions, and all are have ing 
different scales, grades, systems and methods 
? It is a sort of a jungle. Why should it be so 
? This is the first question. It is so in the 
Capital. May I inform the Minister that there 
are some schools and colleges where the 
drawing master draws a salary higher than 
the Headmaster. 

Shri M. N. KAUL (Nominated) : As a 
special case. 

SHRI NIREN GHOSH: I do not know 
what the specialisation is. A drawing master 
used to be pitied upon in our childhood. 
Here he seems to be bigger than the 
Headmaster himself. 

Regarding the question on money, it has 
become a stock-in-trade to be bandied ab«ut. 
When you spend more than one thousand 
crores on Defence, when you have allowed 
thousands of crores of tax evasion, When 
there are other illegal expenditure and that 
not, you come out with the plea that for the 
poor teachers there is no money. It sounds a 
bitridic lourus. Our Education Minister had a 
good image among the democratic circles 
irrespective of party aviation. 

SHRI AKBAR ALI KHAN : He has still. 

SHRI NIREN GHOSH: But during 

last year he has    managed     to   tarnish the 
image because I should say that when the police 
entered the   educational  sanctuaries in Bengal, 
he is reported to have written to the Prime 
Minister but he never made it public. He was 
not consulted.   He seems to be a Cabinet 
Minister but on matteri of high policy, he is not  
consulted. I should like to know when he should 
be there. Of all the persons here it is strange to 
hear from Dr. Sen that the educational   
facilities for the engineering students should be 
scrapped so that the problem of unemployment 
is solved.   It is   absured and   ridiculous. Some 
body will say that post-graduate study should   
be cut down and that may come up.   This is the 
solution that is proposed. Here there is large-
scale repression taking place in Delhi.   
Whether Mr.  Chavan   is responsible for it or 
the Delhi Administration, he, as the Minister of 
the Cabinet, cannot escape the responsibility.      
Either he should   defend    it   or condemn    it. 
Whether it was done with his consent, the 
country would like to know?. 

I have something to say to my friends 
here. When Mr. Thengari pleads for the 
workers' cause, I support him. If the Delhi 
Administration attacks the teachers,      
under   what   democracy   is the 
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party running, the Delhi Administration. It it 
not a fact that R.S.S. cadres were recruited 
in order to fill the vacancies ? This is a 
partisan action. They should enlighten us on 
this but they are silent on that. It is very 
strange. The Delhi Administration, in order 
to escape the responsibility, wants to put the 
blame on the Union Government that they 
have not got funds but they should also find 
some funds and then claim more funds from 
the Union Government. 

SHRI NIREN GHOSH: You sack the 
teachers and recruit the RSS people. Is it 
democratic ? (Interruptions) I am sorry Shri 
Rajnarain is not here. 

SHRI BHUPESH GUPTA : Explain 
to the teaching community of India _____  

SHRI NIREN GHOSH : The Jan Sangh 
should not behavein this undemocratic 
manner. Both the Governments have 
behaved in the same shameful manner and 
in the process, after one year, our Minister 
has very much gone down in the estimation 
of the people. If he continues this association 
and succumbs to his Cabinet colleagues or 
those who really mould the policy—and not 
he—what is the use of his staying here ? 
That is the question that the country would 
like to know because they have still some 
esteem or regard for him. 

DR. TRIGUNA SEN : I have heard with 
rapt attention for two hours the speeches 
made by my hon. friends. As most of the 
speeches were of a repetitive nature and as 
the rime allotted tome is short, I need 267 
R.S.—ro 

I 

not perhaps reply to all the points raised by 
Members individually. Mr. Bhupesh Gupta 
said that the Delhi Administration made 
certain recommendations and it was 
calculated that to implement those recom-
mendations in the way they mentioned 
would cost Rs. 91 lakhs which according to 
him was not correct. I can assure Mr. Gupta 
that the figure was given by the Delhi 
Adminrstration itself. It was not worked out 
by my Ministry. 

Shri Bhandari said that the Government 
wakes up only after some agitation or strike 
goes on. I am sorry to say that his 
impression is not correct. 

SHRI V. M. CHORDIA: It is a historical 
fact. 

SHRI BHUPESH GUPTA : It is 
hallucination. 

DR. TRIGUNA SEN: I am on my legs. I 
have been discussing with the teachers since 
I assumed office. I discussed about all 
points, which I will tell you later on, and all 
their demands a long before they went on 
strike. I think they would not have continued 
this strike, had not all political parties 
jumped into it. It is not a fact that my 
Ministry has started considering their 
demands only after they went on strike. 

Mr. Chatterjeeasked why I did not come 
out—so also Mr. Ghosh—with statements 
when there were police excesses at Jadav-
pur and Uttarpara and at the treatment meted 
out to the teachers. Their grouse seems to be 
why I did not. Perhaps they prefer 
advertisement, they love issuing statements, 
with their eyes on the electorate. I can only 
ask my young friends to judge me by my 
actions, not by my words. 

Shri Krishan Kant reminded me Of what 
is said in the Education Commission report. 
I can assure him that I have got the almost 
by heart. He advised me to implement the 
recommendations and bring about a socialist 
pattern of society. I am an unsocial socialist 
but Mr. Krishan Kant 
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[Dr. Triguna Sen] is a social person, 
very important and vocal Member on this 
side and if he helps me to secure the 
necessary means to implement the 
recommendations of the Report, I will be 
ever grateful to him. 

Both Shri Rajnarain and Shri Niren Ghosh 
asked me to resign. I would have been happy 
if I know that Shri Rajnarain and Shri Ghosh 
could be Education Ministers by defecting 
from their parties, but I am sorry nobody can  
assure me of that. 

SHRI NIREN GHOSH: We are not going 
to be Education Ministers under the Congress 
regime. 

DR. TRIGUNA SEN : As I said, you are 
aware that following my appeal issued last 
evening, the teachers in Delhi have called off 
the strike. I would like to say how pleased I 
am at their ready response to my appeal. The 
House will, I am sure, join me in welcoming 
the decision now taken by the teachers and in 
congratulating them on reasserting their sense 
of responsibility. 

SHRI BHUPESH GUPTA : No, no, Sir, I 
want to know about this. Have on given an 
assurance that there will not be any 
victimisation ? 

DR. TRIGUNA SEN : Please have 
patience. I do not know why you are so 
impatient. 

SHRI BHUPESH GUPTA : I am not 
impatient. 

DR. TRIGUNA SEN : You are always 
inpatient. 

Now, a little after midnight yesterday, 
Sir, some representatives of the teachers saw 
me to inform me that they had called off the 
strike, and they handed over to me a copy of 
a resolution which reads as follows....: 

 

 

DR. TRIGUNA SEN : The resolution 
reads as follows :— 

"The high-power committee of the Joint 
Council of Delhi Teachers'Organisations 
resolves unanimously to call off the strike 
on the appeal of the Education Minister,  
Government of India." 

They handed over to me this resolution last 
night. And while I came over here, Sir, I got 
another slip. I understand that, on being 
informed by the representatives of the 
teachers' Joint Council of Action, of the 
withdrawal of the strike, the Lieutenant-
Governor of Delhi has given orders for the 
release of those arrested in order to enable 
them to join work ; they have been allowed 
to report to the nearest principal. At the 
request of the teachers, the Lieutenant-
Governor has also extended the time limit 
for rejoining till tomorrow. 

SHRI NIREN GHOSH  :    Had the 
teachers refused to come out on bail ? 

 

DR. TRIGUNA SEN : Sir, these are r the 
two informations I have got in my hand. 

Sir, I had informed the House earlier that 
the Government had taken into account the 
reommendations made by the Education 
Commission   so far as    revision  of 
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scales was concerned. I may mention that, 
after it was contended by the teac-i^rs that the 
revised pay scales fell short . f  those 
recommended by the Commission, I consulted 
Dr. Kothari, who was Chairmin of the 
Commission, in the matter. And he agreed 
that this was not so. Still, Sir I am prepared to 
meet any one to explain the position in this 
behalf. 

Sir, I am very happy that the hon. 
Members coming from different States spoke 
very sympathetically about the condition of 
schoolteachers in the country. May I through 
you appeal to them that, when they go back 
to their respective States, they, with equal 
sympathy and patience, prevail upon their 
States to implement the recommendations of 
the Education Commission for school 
teachers? 

Sir, while recommending the pay scales 
for school teachers all over the country, the 
Education Commission had suggested 
provision of certain amenities for them. I 
discussed it with the teachers about a month 
back. I told them that after this financial year 
was over—because when I came the Budget 
for 1967-68 had already been framed—I 
proposed to get them examined carefully to 
see if at least abeginning could be made in 
the implementation of the Commission's 
recommendations, in respect of some of the 
amenities, as soon as possible. It was known 
to the teachers—I had told them this—before 
they decided to go on strike. 

Sir, one of the demands—when they met 
me ; that was also about a month back—by the 
teachers has been that the education, from 
primary to highersecondary level should be 
under one authority. Sir, so far as the 
Government is concerned I explained to them 
that there could be no objection to it in 
principle, for the Government to accept, 
provided the concerned authorities in Delhi at 
present dealing with the different stages of 
education, namely, the Municipal Corporaiien 
cl Delhi,theNewDelhi Municipal Ccn rrJiu t 
and the Delhi Administration, could come 

to an ageement on this question. After they 
have done so then, naturally, financial 
arrangements will have to be settled before 
this proposal could be implemented. This 
also I explained to the teachers. So, whatever 
I told them a month or two back still stands. 

The teachers were then also suggesting 
that the service conditions of all of them 
regardless of the authority under which they 
were working, should be the same. 
Application of the Central Government 
Health Scheme to teachers, as you perhaps 
know, Sir, is under the consideration of the 
Delhi Administration. Government would 
have no objection to the promotion of 
teachers in Government-aided schools being 
regulated on the basis in which it is being 
done elsewhere. 

As regards the triple benefit scheme— 
which I told them when their pay scales 
were revised I told them that the Delhi 
Administration was already applying it to 
the teachers falling within its purview. 

In so far as the demand for free education 
is concerned, the education of the children of 
teachers is already free up to the higher 
secondary stage. They asked me, before that, 
whether the children of teachers could be 
given free education up to the university 
stage. I have taken it up long ago and I think 
the U.G.C. has written to the universities to 
consider it favpurably. So these things we 
have been considering for the last five or six 
months ; they are nothing new. 

SHRI KRISHAN KANT : What about 
the retirement age of the teachers ? 

DR. TRIGUNA SEN : As I said, 
consequent on the strike being called off, the 
Lieutenant-Governor has issued orders to 
release all those arrested in connection with 
the strike. I can assure the House that 
everything possible will be done to ensure 
that the unfortunate episode of the teachers' 
strike does not leave any legacy of bitterness 
or feeling of victimisation. 



 

[Dr. Triguna Sen] 
Sir, lastly I   can assure this House once 

again that teachers can count on the good-J 
will of the Government.    For their part, 
teachers will do well to devote themselves 
to raising the standard of the profession. 
As for   the teachers in Delhi, I have no 
doubt that they will resume their duties 
With added energy and interest so *s to 
m lis a-? the leeway in the disturbed studies 
of students due to the unfortunate   strike 
Thank you, Sir. 
SHRI BHUPESH GUPTA : Mr. Vic 
'Chairman, I have only to reply to what 
my friend, the Education Minister, has 
said.   He has been, I must say, a little 
soft spoken in this matter, and his mellowed 
logic has not revealed very much substance 
in the sense t hat we in turn do not get th  „ 
kind of assurance which was required here. 
He has advised us that when we go to the 
States we should prevail upon the State 
Governments to better the lot of school 
teachers.   May I advise him also to ask 
his colleague, Mr. Morarji Desai, not to be 
niggardly with funds when   the    States 
require them   in order to  meet this and 
other additional burdens   ? 

By listening to Dr. Triguna sen, one 
would get the impression that nothing much 
has happened in Delhi, that only some people 
had indulged in a little childish freak or a sort 
of prank and that the matter has been settled. 
Well, that is not at all the case. The fact 
remains that 35,000 teachers in Delhi had to 
take recourse to strike and had to go to jail 
even, and that is the plainest condemnation of 
the callous, unsympathetic and haughty 
attitude of the Central Government. It is idle 
on the part of the Central Government to pass 
the bucktotheDelhiAdministration. And I 
must say that the Delhi Administration under 
the Jana Sangh leadership has certainly not 
done well in this matter and has played soft, 
and as far as Parliament is concerned it has 
shown a certain attitude by no means 
supportable and which, if anything, is 
deplorable. It is no use trying to tell us that 
the R.S.S. people went in individual capacity 
for breaking 

 

SHRI BHUPESH GUPTA : Take it from 
me. If any communist had joined to break 
the strike he would have been expelled 
straightway from the party. 

 

SHRI BHUPESH GUPTA : That is 
what I am saying. Why is my hon. friend 
answeringfortheR.S.S. ? Your Admi-
nistration is there. Did Mr. Malhotra 
complain to the Lt. Governor that the police  
force  was  not    adequately   and 
effectively used ?  I would like ---------  Mr. 
Bhandari, the General Secretary of the Jana 
Sangh, to give an explanation or get an 
explanation from Mr. Malhotra or frcm Mr. 
Vajpayee, the President of the Jana Sangh, 
whether he did make such a representation 
to the Lt. Governor of Delhi.   Anyhow I 
leave it at that. 

With regard to the figures, there is 
controversy. I tried to find out from various 
sources, not being direcdy concerned with 
this matter and I find that the Delhi 
Administration takes a different view from 
what has been stated by the Education 
Minister on the amounts involved. 
Therefore, let this be settled. It is a question 
of facts, as to how much die teachers are 
getting, what are their conditions, whether 
their position is on par with that of teachers 
in the neighbouring 
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the strike and so on .   Mr. Chordia knows 

very well that there has been an organised.. 
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States of Punjab and Haryana. This has got 
to be found out. We made a statement that 
the increment did not benefit the bulk, the 
overwhelming majority of the teachers, as a 
result of the implementing of the 
recommendation that was made twice. No 
satisfactory answer has come from the hon. 
Minister. He referred to the amenities and 
he said that at least he would make a 
beginning. Well, what are these amenities. 
Do they mean an expenditure of crores and 
crores of rupees ? Does the implementation 
of these recommendations about amenities 
cost so much ? We see when it is a question 
of amenities for Members of Parliament or 
for officers or for Ministers or for Ministers' 
friends and others in important positions, we 
do not wait for the budgetary proposals. We 
just try to meet them from within the 
framework of the budgetary allocations. 
Why can't the same thing be done for 
meeting the expenses of these amenities. 
The funds could easily be found. I would, 
therefore, ask the hon. Minister to do 
something positive in this matter. He 
himself complained—it was a very 
interesting thing corning from a Cabinet 
Minister— and said that we must help him 
to secure the means for implementing the 
Award. In other words, he would like us to 
help him in getting money needed for 
implementing the recommendations. By all 
means in Parliament we would support him. 
Which of us will not support him if he ever 
were to make a demand in Parliament for 
more funds is order to meet the 
requirements of education. Is there anyone 
who will not? None—barring one or two 
individuals—would ever oppose it. By and 
large, crossing all party barriers the entire 
House would support him. But the trouble is 
that our Education Ministers are Grade II 
Ministers. They may be in the Cabinet, but 
they are B Class Ministers. I mean Ministers 
of Community Development, Education etc. 
are a category of Ministers who are always 
in the wings, who are always given back 
seats. The policy decisions are by the trio or 
some 

such people—you know—m the Cabinet. 
Well, if that is 90, let him take it up and let 
it be fought out properly. 

Dr. Triguna Sen told us "fhat he is not 
fond of making statements and therefore he 
did not express his views on the sujbect of 
police atrocities or police interferences in 
this particular strike or the police atrocities 
at other places. Well, it does not look as if 
Dr. Triuguna Sen does not make statements. 
He does make statements and he makes 
many speeches which we read in the 
newspapers. I do not know if the heavens 
would have come down or he would be 
open to the charge of self-advertisement if 
he had expressed himself against this kind of 
police arrogance at Uttarpara in Bengal and 
now in Delhi here. No, he did not do so. He 
was afraid. If Dr. Triguna Sen had been^the 
Vice-Chancellor, he would have made it. 
Before he was appointed Vice-Chancellor of 
Banaras University, he publicly condemned 
the police interference and said that the 
police should not be used against the 
teaching community and the students in this 
manner, and if I may say so with due respect 
to him" and without divulging any family or 
domestic secret, he repeated this in Calcutta 
also, when he had not been inducted into the 
Treasury Benches and I said that there.was 
at least one Vice-Chancellor who had the. 
courage to speak in this manner. May^I 
know whether that courage had departed 
from him. Has it left him in this manner? He 
should explain. Therefore,"* I think this is 
not good. 1 think, Mr. Vfce-Chair-man, that 
the Education Minister of our country 
should be a little more .conscious, a little 
more sensitive about these things and when 
such questions come up he should take them 
up and he should say even at the cost of 
leaving the Government that such atrocities 
should not be let loose on teachers and 
students. 

Mr. Vice-Chairman, even now in his 
reply we have not been given any light as to  
who  was  responsible for   the  police 
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[. Shri Bhupesh Gupta ] actions against the 
teachers. Was it the Metropolitan Council or 
was it the Central Government? We are 
trying to find out. We see that they are 
blaming each other. But Dr. Triguna Sen 
should be knowing and he should tell us and 
if the Home Ministry of the Government of 
India was guilty of it in any manner then "we 
would like to take it up. The Delhi 
Administration and the Jan Sangh 
Administration certainly should be called to 
account for having let loose this kind of 
police action against the teachers. But first of 
all I would like to find out who is 
responsible. I do not know why our Minister 
has not given any assurance. I do not expect 
very much, but I expected ' him to tell us 
clearly one or two things. He philosphically 
told us that everything would be done. But 
the trouble is, people do not believe what the 
Government says, especially when things are 
said in a vague manner. Therefore, he should 
tell us that there shall not be a single case of 
victimisation, that there shall not be any 
break of service in a single case, that every-
one of them shall be released and that there 
shall not be any prosecution whatsoever. 
This clear assurance should have been given. 
Do I understand that the Central Government 
has lost all its authority in Delhi that they 
have not the guts even to get up in 
Parliament and give this simple assurance ? 
They have got their Lt. Governor to carry out 
the assurances given in this House. (Time 
bell rings). Well, Mr. Vice-Chairman, you 
have rung the bell and I do not wish now to 
say many things. But one thing I must say. 
Dr. Triguna Sen had no business to indulge 
in political propaganda. He said, all political    
parties jumped into it. 

SHRIMATI    C.   AMMANNA RAJA 
(Andhra Pradesh) : That is your monopoly. 

SHRI    SHEEL   BHADRA    YAJEE 
(Bihar): Then why jyour party ..........  

SHRI BHUPESH GUPTA: I am very 
glad; in fact in Parliament, the Communist 
Group in Parliament was discussing 
whether we should also participate in the 
Satayagraha should the teachers'need our 
support. It did not materialise because the 
thing has gone.off. Otherwise I tell you 
frankly, we would have participated. I 
would myself have gone and participated. 
Why not ? What are the political parties to 
do ? Are the political parties to sit quietly 
and watch when the Government assault 
the teachers, deny them their demands and 
treat them in a very inhuman manner.3 It is 
their duty in such situations for political 
parties to identify themselves with such 
noble causes as the cause of the teachers 
and share their fate with them. What is 
wrong in it ? That should not be called as 
jumping into the fray or any such thing. 
That is what the political parties are for.   
The   political   parties are... 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): It is time to wind up. 

SHRI    BHUPESH    GUPTA: I    am 
finishing. 

The political parties are not here for 
exchanging pleasantries with Government, 
twiddling their fingers and allowing the 
Government to do whatever it likes 
including attacks on teachers and ill-
treatment of teachers. The political parties 
are for defending the rights of the people, 
ensuring common decencies in public life 
and resisting the oppressive, senseless and 
soulless measures and attitudes of the 
Government. Therefore it was necessary. - 

Again, before I sit down I take strong 
exception to the Finance Minister's pro-
vocative statement. There should have been 
an explanation ccming from the Minister or 
from the Finance Minister when he was here 
as to why he made such 
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a statement that he would rather resign than 
meet the demands of the teachers. Is that the 
way for a Minister of the Government to 
speak over a matter like this? And why did 
the Education Minister keep quiet ? Why 
did he not say then what he is saying now.' 
Why did not the Education Minister take 
the initiative not only with the teachers but 
also with the Government in order that 
things could be tackled in a proper way? 
Therefore, Mr. Vice-Chairman, I think the 
reply is unsatisfactory. We expected—
maybe we are suffering from an illusion—a 
little better attitude  and  better     
performance    from 

men like Dr. Triguna Sen who has done the 
gravest error in his life by joining the 
Congress Government and the Congress 
Party. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): The House stands 
adjourned till n.oo A.M. tomorrow. 

The House then adjourned at 
thirty-three minutes past six of the 
clock till eleven of the clock on 
Tuesday the 5th March, 1968. 
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